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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
OA NO.G633/96, with OA 1192/96 and GA 1194/96
New Delhi, this 2Z4th day of Aprii, 2000

Hon'ble Shri Justice V.Rajagopaia Reddy, VC{(J)
Hon'ble Smt. Shanta Shastry, Member(A)

Jagat 5Singh

NO.8872/8516/DAF

r/o viilage Budhaka, PU Baina

St. Aligarh (UP) .. Appiicant

(BY Shri M.P. Raju, Advocate - not present)
versus
Junion of India, through

1. Secretary
Ministry of HOme Affairs
nNorth Biock, New Delhi

Tice

2. Lommissioner of P
1 state, New Deihi

o)
Fotlice Hagrs., IF E

3. Dy. Commissioner of Poiice

iv Bn. DAP, Delhi .. Respondents
{By Shri vijay Pandita, through proxy Shri
Rajindra Panditaj
UA NO.J192/1996
Ex Constabie Satender Pai
NG.9213/72451 /DAP
r/o village & PO Ailun
@f.Muzatfarnagar, UP . Appiicant
(By Smt.Avnhish Ahlawat, Advocate, through proxy
Snri Mohit Madan, Advocate)
versus
Jnion of India, through
1. Lt. Governor of Deihi, through
Commisssioner of Folice
Potice Hars., IP Estate, New Delhni
2. Sr. Addi. Commissioner of FPoiice (AP&T)
Police Hgrs., IF Estate, New Delhi
J. Dy. Commissioner of Police
IV Bn. DAF, Kingsway Camp, Deihi .. Respondents

{By Shri vijay Pandita, through proxy Shri
Rajindra Pandita)

Ay




JA NO.1194/1996 ®
Qa’lw S:Y\7L\ g/o @)’V\ ,g‘avdiz\b
r/o viilage & PU Liion
JT.Muzattar Nagar. UP .. Applicant
LBy Smt.Avnish Ahlawat, Advocate, through proxy
shri Mohit Madan, Advocate)
Versus
Jnion of India, through
Lt. Governor of Deihi through
commissioner of Poiice
iP Estate, New [eini
<. 9r. Addil. Commissioner of Folice(AP&T)
Folice Hqrs., IF Estate, New Deihi
<. Dy. Commissioner of Foiice
Iv Bn. DAF, Kingsway Camp, Deini .. HRespondents

‘By Shri vijay Pandita, through proxy Shri
Rajindra randitaj
UORDER(Orai)
wy Reddy, J. -
Appiicant 1is present in the first OCA whiie his
counsel is absent. In the remaining two CAs, Shri Mohit
Madan, proxy for Smt. Avnish Ahiawat, seeks adjournment

“n the matter. We dz el oved iy @ﬂwl’ ﬂ-v\ow»hwe M

.. in aiil the three UAs, orders of removai of the
appiicants are under challenge. Appiicants were
constapies in Deihi FPolice. They were removed from

service on the ground of securing empioyment on
grogucing ftaise employment card after enquiry. The
orders under chalienge arekremovai'by the discipiinary
authority,'kFonfirmadﬁea by the appeliate authority and

ravisional authority.
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sy Vo
S Identical matters have come UD»\ UAs  NO.435/96
{bubhash  Chand Vs. UOI), OA 775/96 (Rakesh Kumar Vs.
JOI)  and OA 830/96 (Satendar Kumar vs. Govt. of NCT)
and we have considered ail the points raised therein,
which are more or less same in the present three CAs and

a 1 the aforesaid three CAs were dismissed by a common

order dated 23.2.2000. Foljowing the above judgement,
b
the present OAs are iiabie to&dismissed. Accordingly

ihey are dismissed. NoO costs.

{(Smt. Shanta Shastry) (V.Rajagopaia Reddy)
Member(A) vice-Chairman(d)
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